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O R D E R 

29.08.2019   Learned counsel for the Appellant prays for withdrawal of the 

Appeal to enable the Appellant to move before the Adjudicating Authority 

(National Company Law Tribunal), Division Bench, Chennai for clarification 

/correction of the order dated 6th March, 2019 in terms of sub-section (2) of 

Section 420 of the Companies Act, 2013. 

 Taking into consideration the nature of the case and that the Appellant 

wants certain clarification, we allow the Appellant to withdraw the appeal with 

aforesaid liberty.   

 The appeals stands disposed of.  

[Justice S.J. Mukhopadhaya] 

Chairperson 
 

 
 

[ Justice A.I.S. Cheema ] 

Member (Judicial)       
 
 

 
 

         [ Kanthi Narahari ] 
                              Member (Technical) 

/ns/sk 

 


